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Fie l:tj | Applicamt claims te ‘have been

' (\LT\%\»«/ = 4 / contimuing in the Telecem Departmesnt ef

- : the Government of India sirce 1895,It is

juniers(those who

W } 017, alse his case, that while steps are beling

taker te regularise hie

@Um were engaged subsequent te 1995) ,his case
(J/l/ : ‘ ensidered for regul arisatien,
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1t appears in Telecoem organisationm S

are being taken te regularise 2 hug&L
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casually engaged persens and,thereﬁﬁx;ﬁ'
without keepine this Orieinal Applicaﬁgon
pending, the same is iispesed ef after
having heard Mr,Mohamty,learned Counsel
appearing fer the Applicamt and Mr,A,K,Bese,
learred seniar‘Standing Ceumsel for the Uniem
ef Indisgrer whmmas copy ¢f this Original
Asplicatien has been served with a directien
te the Respendents to treat this Origimal
Applicatiern te be a representationte them
and cenrnsider the grievarce ¢f the Applicant
fer regularisstion expeditiously alongwith

other enlisted casual workers,

2

Likerty is heredy alses ¢ranted te the
Applicant te submit a detailed representatien
te the Respondents with suspertine
materials, by 15,3,20043vhich should be takem
inte censideratien by the Respendents, Imthe
evert the »pplioart desires feg a persenral
hearirne,the Respondents sheuld grant him the
same,Until the grievamece of the Applicant is
thoroughly cansidered(if necessary »y makine
due ercuiry) his claimed jumiors sheuld nét
be reularised, |

while parting with this case,it is
made clear thad such casual engsgement of the
Applicant,shall met be dlspensed with in the
meantime,

With the above ebservatiens and dire-
ctiens,this Original Asplicatien is disposed

of, Ne costsﬁ
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Send copies of this order alenewith copieg of
the 0,2, te the Respendents and free copies of this erder
be given te learned counsel fer woth sides) 9}




